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UPDATED REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF
HON’BLE NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 102/2019 IN RE:
ASHISH KUMAR DIXIT VERSUS STATE OF UTTAR PRADESH & ORS. WITH REGARD
TO VIOLATION OF THE AIR (PREVENTION AND CONTROL OF POLLUTION) ACT,
1981, THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT, 1974, AND
THE ENVIRONMENT (PROTECTION) ACT, 1986, BIOMEDICAL WASTE
MANAGEMENT RULES, 2016 AND SOLID WASTE MANAGEMENT RULES, 2016

kK k

Introduction

The Hon’ble NGT in O.A. No. 102/2019 vide order dated 24.01.2019 has taken up the issue of
damage to environment due to unauthorized operation of marriage halls, nursing homes,
clinics, hospitals, commercial complexes, hotels and other commercial establishments without
requisite prior NOC/Consent to Operate from the Uttar Pradesh Pollution Control Board
(UPPCB) in the Districts of Banda, Mahoba and Chitrakoot, in clear violation of Air (Prevention
and Control of Pollution) Act, 1981, Water(Prevention and Control of Pollution) Act, 1974,
Environment (Protection) Act, 1986, Biomedical Waste ManagementRules, 2016 and Solid
Waste Management Rules, 2016. The UPPCB was directed to look into the matter in the first
instance in exercise of its statutory powers and take such appropriate action as may be found
necessary in accordance with law and furnish a factual and action taken report to the Hon’ble
Tribunal. Also, UPPCB was directed to inter-alia examine the issues of disposal of municipal
solid waste, plastic waste, sewage, biomedical waste, norms of noise pollution, and

groundwater extraction.

Further, the report furnished by UPPCB was considered by the Hon’ble NGT in its order dated
10.05.2019. As per the report the district wise hotels found non-complying with the Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution)

Act,1981 was as follows:



District No. of Hotels
Banda 11
Chitrakoot 05
Hamirpur 11
Mahoba 07

All the Government hospitals had valid authorization. The authorization status of Non-
Government Hospitals, Nursing Homes, Blood Bank, Pathology Lab and other Health Care

Facilities was as follows:

District Total no. of Non-Government Hospitals, | No. of | No. of non-authorized
Nursing Homes, Blood Bank, Pathology | authorized | units/authorization is
Lab and other Health Care Facilities units in process

Banda 57 42 15

Chitrakoot 19 11 08

Hamirpur 20 19 01

Mahoba 39 03 36

The report clearly acknowledges violation of law, including commission of criminal offences
under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981. However, this report does not cover marriage places/banquet
halls. The Hon’ble NGT inferred that it is “either incompetence of the UPPCB to enforce the law
or collusion with the law violators resulting in failure of rule of law. This may call for action
against the concerned office bearers of the UPPCB and the UPPCB as an institution”. The
Hon’ble NGT directed the MemberSecretary, UPPCB to remain present in person with the

compliance report on the next date.

On 24.07.2020, in the presence of Member Secretary, UPPCB, the Hon’ble NGT observed as
follows:
1. “The fact remains that the UPPCB is pleading incapacity to discharge its statutory
responsibility even if it may result in lawlessness”.
2. “A plan be prepared for utilizing the environment restoration fund with the approval of

CPCB within one month. The expenditure may include hiring of experts and consultants,




expanding air and water quality monitoring network, procurement of scientific
equipments, undertaking restitution remediation and specialized studies on
contaminated sites so that there is effective oversight for enforcement of law. Under no
circumstances these funds be spent on salaries, logistics etc”.
3. “Let the Chief Secretary, UP review the situation and furnish a report in the matter
within one month from today”. No report had been furnished by the Chief Secretary,
U.P. in the term of this direction.
The report of UPPCB proposed to spend the environment restoration fund inter alia on
establishment of pollution control rooms which was in a way a capital investment. The Hon’ble
Tribunal directed to use the environmental restoration funds for restoration of the
environment such as strengthening vigilance mechanism, setting up of laboratories, for
monitoring of environment, coordination with the District Magistrates to prepare District
Environment Plans, hiring of experts and consultants, undertaking remediation and study of
contaminated sites etc. Thus, the UPPCB was directed to revisit its plan and the CPCB was
directed that they may oversee preparation of such action plan in the light of earlier orders of

this Tribunal.

Compliance report received from UPPCB

As per the compliance received from UPPCB dated 23.09.2020, they have submitted revisited
action plan to CPCB vide letter dated 17.09.2020. They have also conducted meeting of
Chairman and Member Secretary CPCB with Chairman and Member Secretary of UPPCB

through video conferencing on 25.08.2020. The district-wise compliance status is as follows:

Status on 08.10.2020 Status on 11.01.2021

District Banda| Mahob | Chitra | Hamirp | Banda | Mahob | Chitra | Hamirp

a koot ur a koot ur
Total no. of banquet halls 42 25 23 11 42 25 23 11
No. of banquet halls in non- | 42 25 23 11 42 25 23 11
compliance
EC imposed on non-complied | 63.68 | 33.75 | 19.312 | 15.125
banquet halls (in Lakhs) 75 5




Bio-medical waste management
rule, 2016: Total no. of Gov.
hospitals

55

21

36

42

55

21

36

42

Total no. of authorized Gov.
hospitals

55

21

36

42

55
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36
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Total no. of private health care
facilities

58

78

26

25

58

78

26
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Total no. of authorized private
health care facilities

48
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22

21

48

09

22

21

Total no. of private health care
facilities whose authorization has
been cancelled and charged with
environmental damages

10

69

04

04

10

69

04

04

Total no. of private health care
facilities ~whose  authorization
applications have been cancelled

10

10

Notice issued to Nagar Palika and
Parishad under Solid waste
management Rule, 2016

08

05

03

07

08

05

03

07

District Compliance

Banda

The disposal of Bio-medical waste is done by authorized CBWTF i.e M/s
MPCC Bijauli Jhansi.

Show cause notice had been issued to unauthorized private
hospitals/pathology/clinic by Board under section 5 of EP Act 1986 on
11.07.2019. On 16.10.2019, EC of 1164000 Rupees has been imposed
and on 10.08.2020 letter has been issued for the collection of EC
imposed.

DM Banda Mr. Anand Kumar Singh informed that there are 2 Nagar
PalikaParishads namely Banda and Atarra and 6 Nagar Panchayats in
Banda namely Mataundh, Tindwari, Naraini, Bisanda, Beberu and Oran
in District Banda. For the non-compliance of Rule 22 of Solid Waste
Management Rules 2016 the show cause notice to the ULBs had been
issued in exercise of the power under Section 5 of Environment

Protection Act 1986 on 01.10.2019. For the construction of STPs in all
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the ULBs land has been identified and acquired. The work of

preparation of DPRs and construction of boundary wall is under

process.
Name of | Issued Work
ULB amount progr
(Total ess
amount-Rs
26936000 )
Nagar Palika | 3367000 Nil Gata no. 1481/1 an area of
Parishad 10000 m? has been identified
Banda for acquisition in gram sabha
Hateti Purva and work of
tendering for construction is
in progress.
Nagar Palika | 3367000 40% Gata no. 7856 an area of
Parishad 0.2470 hectare in Atarra has
Atarra been acquired. On 02.09.2020
tenders have been called and
on 14.09.2020 work orders
have been issued.
Construction work is in
progress.
Nagar 3367000 70% Gata no-556 an area of 0.207
Panchayat hectare in gram Acchah has
Beberu been acquired and
construction work is in
progress.
Nagar 3367000 100% | Gata no- 99 an area of 0.2270
Panchayat hectare in gram Kharooach
Naraini has been acquired and 100%
construction work has been
done.
Nagar 3367000 100% | Gata no- 499 an area of
Panchayat 0.3500 hectare in Bahadurpur
Tindwari gram sabha at Jamuva has
been acquired and 100%
construction work has been
done.
Nagar 3367000 70% Gata no- 605 an area of 0.498




Panchayat hectare in gram Amva has

Bisanda been acquire and
construction work is in
progress.

7 | Nagar 3367000 10% Gata no-1935 an area of
Panchayat 0.1940 hectare in gram
Oran Banda Oran has been

acquired and construction
work is in progress.

8 | Nagar 3367000 80% Gata no-1857 an area of 0.479
Panchayat hectare barren land of Nagar
Mataundh Panchayat Mataundh has

been acquired and
construction work is in
progress.

*In

Director Urban Local Body Directorate’s allotment order no-

PMU/2937/427(8)2019 Lucknow dated 07.11.2019 Nagar Palika Parishad

Banda has been allotted Rs 3 Crores for the construction of Solid Waste

Treatment Plant.

*Gata No- 1481/1 in Gram Hatetipurva a land of 1 hectare has been identified

and letter has been written to CNDS to prepare a DPR.

Directions have been given under the Solid Waste Management Rules
2016 to all the Nagar Palika/ Nagar Panchayat of the districts.

Shri Anand Kumar Singh, DM Banda informed that there are total 42
Banquet Hall/Marriage hall, Mall and restaurants/Hotels/Lodge in
Banda and all 42 are not complying with Water Act 1974 and under
section 33A a total EC of 6,368,750 Rupees has been imposed by UPPCB
and notices have been sent. However, no RC has been issued against
the  defaulting  Banquet Hall/Marriage  hall, Mall and
restaurants/Hotels/Lodge. Considering the directions of Oversight
Committee NGT, under the Chairmanship of Shri Anand Kumar Singh,
DM Banda a meeting was conducted with hoteliers and industry on
25.11.2020 in which city magistrate, Chief medical officer, Banda and

Executive officers of ULBs participated.




DM Banda informed that they are working on collection of EC in the
form of Land Revenue

The meeting of all the entrepreneurs was conducted on 06.01.2021 in
which all the hotel entrepreneurs were made aware of the Water
(Prevention and Control of Pollution) Act 1974, Air (Prevention and
Control of Pollution) Act 1987 and Solid Waste Management Rules
2016. Also, they were informed that they need to take NOC prior to
establishment and water and air consent.

The tapping of drains falling into the Ken River has been done and near
village Kanvara a STP of 4MLD capacity oxidation pond type had also
been constructed by UP Jal Nigam. Presently it is non-operational. To
call for the last status of the STP letter was sent to the Executive
Engineer UP Jal Nigam Banda on 08.12.2020. On 07.01.2021 collector
Banda, UP Jal Nigam Banda and UPPCB, Banda had jointly inspected the
STP in which oxidation pond was found close/non-operational. In
compliance to the above-mentioned issue Regional Officer Banda had
issued notice to the commercial units, attaching therewith the notice
issued from Board Headquarter on 07.01.2021. A copy of the notice has
also been sent to chief Environmental officer UPPCB.

Detailed compliance report received from DM Banda is annexed as
Annexure 1

It is clear from the inspection and the compliance submitted by DM
Banda that since 2017 the STP (oxidation pond) is non-operational and

untreated drain water is continuously being discharged into River Ken.

Chitrakoot

The disposal of Bio-medical waste in District Chitrakoot is done by
authorized CBWTF (M/s SangamMediserve, Prayagraj.

Show cause notice had been issued to unauthorized private
hospitals/pathology/clinic by Board under section EP Act 1986 under
section (5) on 11.07.2019.




ShriSheshmaniPande, DMChitrakoot informed that there are 2 Nagar
PalikaParishads namely Karwi and Manikpur and 1 Nagar
PanchayatsRajapur in District Chitrakoot. Due to non-compliance of
Solid Waste Management Rules 2016 section 22 in time under the
Environment Protection Act 1986 section (5) show-cause notice has
been issued to all the ULBs on 01.10.2019. For the construction of STPs
in all the ULBs land has been identified and acquired. The work of
preparation of DPRs is under process.

In compliance to the letter no.- 35994/NGT cell-37/2019 dated
16.05.2019 of the UPPC Board Headquarter Lucknow, Regional Officer
and Assistant Scientist had surveyed the Banquet Hall/Marriage hall,
Mall, restaurants/Hotels/Lodge and hospitals pathologies and clinics of
the district and sent their report to the headquarter. Accordingly EC of
1,931,250 Rupees was imposed on total 23 Banquet Hall/Marriage hall,
Mall, restaurants/Hotels/Lodge under section 33A of Water Act, 1974.
A letter from the Board Headquarter via registered post has been sent
to the Banquet Hall/Marriage hall, Mall, restaurants/Hotels/Lodge
representatives.

As per the directions of Oversight Committee NGT, entrepreneurs have
been called for meeting on 19.10.2020 in which hotel entrepreneurs
were made aware of the Water (Prevention and Control of Pollution)
Act 1974, Air (Prevention and Control of Pollution) Act 1987 and Solid
Waste Management Rules 2016. Also they were informed that they

need to take NOC prior to establishment and water and air consent.

Mahoba

The disposal of Bio-medical is done by authorized CBWTF (M/s
MPCCBijauli Jhansi)

Show cause notices had been issued to unauthorized private
hospitals/pathology/clinic by Board under section EP Act 1986 under

section (5) on 11.07.2019. There are 10 unauthorized Ayurvedic




hospitals which have been issued show-cause notice and other 59 have
been issued show-cause notice under EPA-1986 Section 5 and State
board Lucknow on 10.08.2020 had issued an EC of Rs 68,67,600. These
59 unauthorized Hospitals have submitted a letter in the Board
Headquarter and in regional office Banda to waive off the EC imposed.
Regional office Banda had submitted the reports to board headquarter
on 28.11.2019 and 20.06.2020in this matter and decision from the
Board is awaited. All the 59 private hospitals/clinic are Ayurvedic, Unani
and Homeopathic clinics.

There are 2 Nagar PalikaParishads namely Mahoba, and Charkhari and 3
Nagar PanchayatsKabrai, Kharela and Kulpahar in District Mahoba. Due
to non-compliance of Solid Waste Management Rules 2016 section 22
in time under the Environment Protection Act 1986 section (5) show
cause notice has been issued to all the ULBs on 01.10.2019. For the
construction of STPs in all the ULBs land has been identified and
acquired. The work of preparation of DPRs is under process.

In compliance to the letter no.- 35994/NGT cell-37/2019 dated
16.05.2019 of the Board Headquarter Lucknow, Regional Officer and
Assistant Scientist had surveyed the Banquet Hall/Marriage hall, Mall,
restaurants/Hotels/Lodge and hospitals pathologies and clinics of the
district and sent their report to the headquarter. Accordingly, EC of
3,375,000 Rupees was imposed on the Banquet Hall/Marriage hall,
Mall, restaurants/Hotels/Lodge under section 33A of Water Act, 1974
on 08.07.2019. For the recovery of EC in the form of RC notice have
been issued on 20.11.2020 and 07.01.2021.

A letter from the Board Headquarter via registered post has been sent
to the Banquet Hall/Marriage hall, Mall, restaurants/Hotels/Lodge
representatives.

Considering the directions of Oversight Committee NGT, under the




Chairmanship of DMMahoba meeting was conducted on 24.11.2020 in
which hotel businessman, city magistrate, Chief medical officer,
Mahoba and Executive officers of ULBs.

As per the directions of Oversight Committee NGT, entrepreneurs have
been called for meeting on 26.12.2020 and 06.01.2021 in which hotel
entrepreneurs were made aware of the Water (Prevention and Control
of Pollution) Act 1974, Air (Prevention and Control of Pollution) Act
1987 and Solid Waste Management Rules 2016. Also they were
informed that they need to take NOC prior to establishment and water
and air consent.

The Nagar Palika Parishad Mahoba had identified land of 1.6 hectare for
the construction of Sanatry landfill and processing unit. The tendering
for construction of boundary wall has been called. Nagar Palika
Parishad Charkharia land of 1 hectare and 0.441 hectare, 1 hectare in
Nagar Panchayat Kharela andKabrai, respectively has been identified.
The work of boundary construction is in progress.

Nagar Panchayat Kulpahar had identified 1.06 hectare land for sanitary
landfill and processing unit and work of constructing boundary wall has
been finalized.

MRF Center: Nagar Palika Parishad Mahoba and Nagar Panchayat
Kulpahar have completed MRF centre construction and sanitary
workers are performing the waste segregation process. Work of
constructing the MRF center is in process in Nagar
PalikaParishadCharkhari and Nagar PanchayatKharela andKabrai.
Segregation of waste is being done in temporarily MRF center by the
workers.

Composting pits: In all the ULBs of the district for the composting of the
wet waste organic composting facilities are being prepared in the MRF

centers.
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Dore to door source segregation bins: Tenders have been called to
purchase bins in Nagar Palika Parishad Mahoba, Charkhari and Nagar
Panchayat Kharela Kulpahar. Nagar PanchayatKabrai had purchased the
bins for door to door segregation of waste.

Legacy waste: For the disposal of legacy waste of all the local bodies
of District Mahoba the process of buying the mini trommel machine is
in process. At present the waste is being decomposed using inoculum
liquid.

Detailed compliance report received from DM Mahoba is annexed as
Annexure- 2

In compliance to the above-mentioned issue Regional Officer Banda
had issued notice to the commercial units, attaching therewith the
notice issued from Board Headquarter on 07.01.2021. A copy of the

notice has also been sent to chief Environmental officer UPPCB.

Hamirpur

The disposal of Bio-medical waste is done by authorized CBWTF (M/s
MPCC, Kanpur)

Show cause notice had been issued to unauthorized private
hospitals/pathology/clinic by Board under section 5 of EP Act 1986
under section (5) on 11.07.2019. Notice been issued against 4
unauthorized pathologies on 12.01.2021 to get themself register with
the CBWTF M/s MPCC. Out of four Vardhaman Pathologies Bada
Chauraha Modaha, Hamirpur had got registered with CBWTF.

There are 3 Nagar PalikaParishads namely HamirpurRath and Maudaha
and 4 Nagar Panchayats namely Kurara, Gohand, Sarila and Sumerpur in
District Hamirpur. Due to non-compliance of Solid Waste Management
Rules, 2016 section 22 in time under the Environment Protection Act
1986 section (5) show-cause notice has been issued to all the ULBs on
01.10.2019. For the construction of STPs in all the ULBs land has been

identified and acquired. The work of preparation of DPRs is under
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process.

Name of ULB

Nagar Palika | Gata no. 251/1 an area of 0.655 hectare land is
Parishad available and boundary work has been done.
Hamirpur

Nagar Palika | Gata no. 230 an area of 1.052 hectare the
Parishads actions are being taken to do the construction
Rath work.

Nagar Palika | Gata no-2936B/2954 an area of 1.489 hectare
Parishads land is available and boundary work has been
Maudaha done.

Nagar Gata no- 1177 an area of 1.044 hectare the
Panchayats actions are being taken to do the construction
Kurara work.

Nagar Gata no- 1462an area of 0.50hectare land is
Panchayats available and boundary work has been done.
Gohand

Nagar Gata no- 2387an area of 0.162 hectare land is
Panchayats available and boundary work has been done.
Sarila

Nagar Gata no-3562 an area of 4.00 hectare the
Panchayats actions are being taken to do the construction
Sumerpur work.

MRF Center: In Nagar Palika Parishad namely Hamirpur, Rath and
Maudaha and Nagar Panchayatsnamely Gohand, Sarila and Sumerpur
the work of construction of MRF centers is in progress. In Nagar
Panchayats Kurara land has been identified for construction of MRF
center and essential actions are in progress. Temporary waste
segregation is being done.

Composting Pit: In Nagar Palika Parishad namely Hamirpur, Rath and
Maudaha and Nagar Panchayats namely Gohand, Sarila, Kurara and
Sumerpur preparation of temporary organic composting is in process.
Door to Door Waste segregation: In Hamirpur District, all 124 wards of
the ULBs source segregation of waste are being done.

Detailed compliance report received from DM Hamirpur is annexed as

12




Annexure-3.

Due to non-compliance of water pollution control measures under
Water Act, 1974 section 33A EC of 1,512,500 Rupees was imposed on
the Banquet Hall/Marriage hall, Mall, restaurants/Hotels/Lodge. A
letter from the Board Headquarter dated 08.07.2029 via registered post
has been sent to the Banquet Hall/Marriage hall, Mall,
restaurants/Hotels/Lodge representatives.

The UPPCB had issued notice in this regard on 20.11.2020 and
07.01.2021.

In compliance to
the  order of
Hon’bleNGT dated
10.05.2019

To spread awareness among all entrepreneurs, detailed information
was also published in “DainikJagaran” and “AAJ” on 22.11.2020 and
Board headquarter had advertised on 08.10.2020.

Member Secretary, UPPCB had filed an affidavit. On 23.09.2019 under
the Chairmanship of Chief Secretary, Uttar Pradesh a meeting was
conducted to check the compliance in the above-mentioned order.
Board Headquarter had drafted an action plan which has been sent to
Hon’bleNGT and UPPCB via Chief Secretary, Uttar Pradesh.

In compliance to the above-mentioned issue Regional Office Banda had
issued notice to the commercial units, along with they have attached
the notice issued from Board Headquarter on 20.11.2020. A copy of the

notice has also been sent to chief Environmental officer UPPCB.

Compliance report received from RO Banda is annexed as Annexure 4.

Recommendations

In the view of the above we recommend as follows:

1. Member Secretary UPPCB vide his affidavit dated 11.07.2019 before NGT had

mentioned that while they have issued notices to all the 23 ULBs in this region to

establish Municipal Solid Waste Treatment Plant, some progress has been made in this
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regard but the pace of the progress in this direction is very slow. The UPPCBmay be
directed to levy Environment Compensation on all 23 ULBs in this region, who have not
established Municipal Solid Waste Treatment Facility (MSWTF) as per Hon’bleNGT
directives in OA No. 209/2019 dated 26.02.2020 for violation of MSW Rules. It will
accordingly beat the rate of Rs. 10 lakh per month per Local Body for population of
above 10 lakhs, Rs. 5 lakh per month per Local Body for population between 5 lakhs and
10 lakhs and Rs. 1 lakh per month per other Local Body till compliance.

NGT in its order dated 15.07.2019 had discussed in detail the cases of Hotels and Health
Care Facilities in Districts Banda, Chitrakoot, Hamirpur and Mahoba which are running
without Pollution NOC/ Consent to Operate.Though there have been some
complianceas mentioned above in this report, yet there are still a number of non-
compliant establishments (specially marriage Halls) running with impunity in total
disregard to the provisions of Environmental Laws. In such cases we are left with little
choice other than to recommend punitive enforcement action against defaulters as
provided in law. The State Pollution Control Board may be directed to serve closure
notice to all the non-complying Hotels and Commercial Establishments with the
condition that they may regularize the defects pointed out within a period of 45 days
failing which the closure notice shall come into operation. Similar notices be also served
on all nursing homes/ clinics/ hospitals/ blood banks operating without authorization
and also to all marriage halls which have not taken consent under Air/Water Act. The
UPPCL may be directed to disconnect their electricity connections within 30 day of the
closure order issued by UPPCB.

In district Mahoba, for the recovery of EC in the form of RC notice has been issued on
20.11.2020 and 07.01.2021. However, in other districts, no such action has been taken
so far. The UPPCB should ensure imposition and realization of EC on non-compliant
marriage halls, nursing homes, clinics, hospitals, commercial complexes, hotels and
other commercial establishments, within a month, failing which steps, in accordance
with law, be taken for realization of EC without further delay. Also, prosecution may be

initiated if any further delay is being made.
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4. This case initially pertained to Districts Banda, Mahoba and Chitrakoot. However at the
time of compilation of reports, report of District Hamirpur was also sent where this
problem is present in equal measure. This leads us to the inference that hotels, marriage
halls, commercial establishments and HCFs all over the State may be running without
Pollution NOC/ Consent to Operate. It would be worthwhile if this exercise is extended
to other districts as well.

5. After more than one year of specific directives by NGT, there is very little compliance in
all the four Districts of the Division. This leads us to infer that either there is total apathy
of the executing officers or there may be some infrastructural impediments or common
issues which need higher level intervention. The Commissioner, Chitrakoot may be
directed to conduct enquiry in this regard and ensure compliance of NGT directions.

6. As directed by Hon’bleNGTUPPCB had to revisit its environment restoration plan for
approval of CPCB. UPPCB has mentioned that they have sent the revised plan to CPCB.
UPPCB may send a copy of the CPCB approved environment restoration plan to NGT
with a copy to the Oversight Committee.

7. Despite NGT’s directions of 15.07.2019, Chief Secretary has not sent any report in this
regard so far. He may be directed to review the situation and furnish report positively
within one month.

8. The Districts Magistrates, Chairman of State Ground Water Authority may be directed to
ensure that no commercial complex (marriage halls, nursing homes, clinics, hospitals,
commercial complexes, hotels and other commercial establishments) should function
without NOC required under law to take approval for groundwater extraction for
drinking and other purposes as per the orders of Hon’ble NGT dated 20.07.2020 in O.A.
No. 176 of 2015 “There must be no general permission for withdrawal of groundwater,
particularly to any commercial entity, without environment impact assessment of
such activity on individual Assessment units in cumulative terms covering carrying
capacity aspects by an expert committee. Such permission should as per Water
Management Plans to be prepared in terms of this order based on mapping of individual

assessment units. Any permission should be for specified time and for specified quantity
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of water and not in perpetuity, and be necessarily subject to digital flow meters which
cannot be accessed by proponents, with mandatory annual calibration by authorized
agency at proponents’ cost”. State Groundwater Authority may be directed to ensure
compliance of NGT’s orders and submit a comprehensive report to NGT through the
Oversight Committee in the next 3 months.

9. District Magistrate concerned who have submitted reports that the Bio Medical Waste
of their District is send to facility at Bijauli Jhansi or Prayagraj be directed to ensure that
the waste so send is being treated at the facility and not being dumped there. They
should get it inspected and file a certificate to the effect that the waste is being properly

treated there.

The Member Secretary, UPPCB is directed to send this report to the Registrar General, National
Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble Tribunal
with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary action. The

report also be uploaded on the website of the Committee.

21-01-2021 21-01-2021
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

January 21, 2021

Annexures: As above

Please visit our website: oscngt.upsdc.gov.in for more information.

16



Annexure-1

AN gaoufiofo e 300 %o 102/2019 (s apie Efdra &=
®e e godio @ ar) A wya-wwa A wila 2w @ seurEE 8g WA
vosMofo g nfda shax wige Wiy @ gra Rais- 08102019 @)
A FFPRT B weam @ RA T ke yd ReEiw 11012021 B FH
1100 ¥ N2 FFERT @ wem @ R ™ Ay @ aue @ aaw
A SrTe—ater § wrafa sruert sirean &1 Rav frerag 8-

T MR wge wNA(gohodo) g R 08102020 @ AfdAl
BRI @ g1 RA M Prdw R o siwr Prer 2-

I- All the stockholders | 1 #iila aflae wWige @il & HQUITHR
should be called for a | @@, dter @ awuerar § RA1® 25.11. |
meeting under the | 2020 H! Heldge WANR H AT IES # T
chairmanship of DM R grea W TR W$' 3%
concerned  are mylﬁﬁﬂ" S, aar o ‘ it )
it ooy | TR SuRerd <21 do% # wuflerd Wi
, O Jufvdl @) erea @ ¥q ar) i SR
fnut‘honzed by l'-llm to e e (A gd Frai) afafaas—-1974,
inform and train the | aryg yqyu (Pgavr g faren) sffan-19e7 9
stockholders. i &g sl Prgw-2016 Td I @
e @ qd e g @ wared 8
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A GHoSHodi0 # TR 3N0Y0 Ho 102 /2019 (MY HFAR KErd M wee &ffe Jodo T
) § IHI—99g ¥ UIRT IRy & AqUIAT Bq AN THoSNodlo gRT 3T 3NaR Hige
afifd & grRT fRFie 11.01.2021 & T 11:00 99 JfSA HFBRAT SFUS—dieT B QA
yqE fdeRor fAe=raq 8-

A MY BRA 31fEeRor g foell # SRR 3M0V0 Fo 102 /2019(3Mefy HAR <Merd
M wT A Joulo g 31=) H A6 24.01.2019 BT FAars &l g foraH 1 amaer wika
farar -

“The issue raise unit this application is damage to environment by unauthorized operations
are Marriage Hall, Nursing Home, Clinics, Hospitals, Commercial Complexes, Hotels and Others
commercial establishment without requisites prior NOC/Consent to Operate from the U.P.
Pollution Control Board in the District of Banda, Mahoba and Chitrakoot in clear violation of the
Air Act-1981, water prevention and control of Act-1974 and the Environmental Protection Act-
1986, Bio Medical Waste rules 2016 and Solid waste management rules-2016”

1. SF9e dfeT § WfUd/ ol WRGN SRUdlid 9 Usde AR 8, Fellftidp,
TS, UATeATSll & gRT Sid fofdhedr srafdre geves A9 2016 @1 S ured 3T fstag
3

Status of NGT O.A. 102/2019 Dist Banda

No. of Unit Authorization No.n Action Taken report by U.P.P.C.B
Granted Compliance

Gov. Hospitals 55 55 0

Showcause notice issued by Board
under section EP Act 1986 under
section(5) on Dated 11.07.2019

Pvt. Hospitals,
Pathology and 58 48 10
Clinic

IWIFd FI ARBRI g Urgde ARNT 81| 9 Sifd oig fRafdbedr sfultie & FRARY 2q
IS gRT 31fi¥pd AMfed oa fafdbear sultre diede bhifad! ((ad yHodiowiodo fasitelt
SRA) & §RI W WRBNI  YIgde ARNT B8, Felli-idp g UATATSI F USilghd BRIBY I ol
fRrferear aufdre &1 AR fhar S Rer €, Sd! 3/g2avl die gearerd T b S &
=

2. TR 3 R yaee FgH—2016 3 SUTe MMEAT—

Sug dfer H sreerfad 03 R Ulfeldl uR¥e & 05 R UARId &l dis Gererd &l
3 Ut e g9 2016 @ WifdEmEl @ Sfiid g9 22 gRT ORI fewm fAcwn @
guTe FeiRa waa AW A &y S g udfaRor wRefor AR 1986 @1 €RI(G) @
It S gurerd A fbd SiM & URUed H die gererd gRT Q7 01.10.2019 &I Iad A1
DI HROT qArET AfeH SR fhar T &, f5e Agured § | TR Uil 9 TR dardgd &
ST ST BT gl o) ISvsIard 3Mfe & drf Ud drf AT &l B YIfd 0 2 |
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Status of NGT O.A. 102/2019 Dist Banda

Non- Action Taken
Sr. No. Name of Local Bodies | Compliance by Board Compliance Status
Show cause Land Acquired by
notice issued | concern authority
by Board on and DPR under
Nagar Palika Parishad, Dt. 01-10- process by concern
1 Banda - 2019 local Bodies
Nagar Palika Parishad,
2 Atarra - --Do-- --Do--
Nagar Panchayat
3 Mataundh, Banda --Do-- --Do--
Nagar Panchayat
4 Tindwari, Banda - --Do-- --Do--
Nagar Panchayat
5 Naraini, Banda --- --Do-- --Do--
Nagar Panchayat
6 Bisanda, Banda - --Do-- --Do--
Nagar Panchayat
7 Baberu, Banda - --Do-- --Do--
Nagar Panchayat Oran,
8 Banda - --Do-- --Do--

3. IWIFK UIRA AGY & IMUTeT H dis & UAid H0—35994 / TAOSIOCIO Hef—37 /2019
QI 16.05.2019 I dIS AT, TRITSH & BIAGAI AQY §RI SIS dial H HASID
TITaROT FAI=AT d TANTIAT e8I & gRT oFue § w@nfud /arferd ARS8, aRiT
B, Fell<id, SRUATd, BRI BTFeldd, Bice d 3T BT Ad fhar AT TAT T 9rs
AT B IR @ T8 RIS IR a1 T8 FHrfars) o) faror feaq z—

Sug dfer ¥ g /wafera AR B, smitfaa srueed, Bied &1 faRer e

-

Status of NGT O.A. 102/2019 Dist Banda

Sr. No.

Established and Operational

No. of
Unit

Compliance

Non
Compliance

Action Taken report by
U.P.P.CB
(Environment
Compensation imposed
by Board)

Banquet Hall/ Marriage Hall

21

21

Environment
Compensation
imposed by Board

Mall

Environment
Compensation
imposed by Board

Restaurant/ Hotels/ Lodge

18

18

Environment
Compensation
imposed by Board

Total

42

0 42

SWRIFATAR SUE—alal Bel 42 (dbe BT, Blcd, ARG B Ud WERS) & §RI
ST Uguor fEEe eraRen 7 gW @ Rafd # S fOwg oo w1974 @t
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»

YRT 337 & 3<Id del ©0— 63,68,750.0 UITAROINY &Afyf] MfERIfUT @1 78 & o
IS TSI & VR I Uolidd b & Aregd | Alfed ST Ul & uray a1
qTE T

2. IWET & U & Gy H e drafed, dar & gRI a7 20.11.2020 BT
IS PAEI 9 SR AIfCH B Hel'\ dxd gU SeNT ®I Aified ufyd &1 718 3,
ST uiifell g qaiaReT ARPRI(ga—2), SoUo Uguer fFRizer ars &1 4fl
gSifdhd @ TS 7 | (SRR Heli=—1)

3. HMFIY 3eR WIgC HHC! & IMMQUTAR &b r, dfar &1 sederar H faie 25.
112020 ®I FHeldge FINR H 8@ AEd & T3 [aH Bed MR, TR
ARge, g ffddar ifer, dfar v wIei Fer & ueIffer] SuRerd o |
(PRI & BEYR Felt=T—2)

4. HEEY SR HSC HHS & IFQUATIAR G SAMAAT 61 98 ATl 06.01.2021 Bl
@ g 7, R | STMAl B glcd I99™ B oF] M S STd Uy
(Frarer e f=0n) fSf=aH—1974, a1 gguor (=01 g fFaRon) srfefs—1987
TR 319 3MURNe FRM—2016 Td SERT &I WIUAT I Yd AN YATOH
GAIeT B9 Wedd Sid Ud WEAld 9y WS BRA B Ul SIMeRI & TS ¢ |
(eraTgfd Hel=—3)

5. HMHII 3R WSS BHSl & AQUGAR T Blce FaArd IAHIl Bl Bled
I | FRd FH O S gy (Frarer gd ) siiiaE—1974, a1y
gguor (=1 g faren) sffafRm—1987 @ TR 319 IMfe fM—2016 U4
SENT &I AT | gd 319l JHOIS g e 8 Agdid Sl Ud dedfd arg
U PR g AU STMBRI fid FHER U3 e SIRUC g el @ Jregd
A Al 22.11.2020 T 9IS AT gRT Qi 08.10.2020 T A& UDIRIT BRI
TS ol | (BT Helv\—4 9 5)

AT GAOSOEI0 §RT I YHROT H UIRA MY fAAId 10.05.2019 & AU H IJ0U0
Uyl FRIHT 9IS & Ae AR & §RT YUY AR UA0S0CI0 H JIRgel fham ram

g

A TAOSHIOEI0 §RT Iad YO § IR 3MMe e 10.05.2019 & AU H I
Afg F0U0 ATHAT BT Aeyerdr H faidh 23.09.2019 Pl d6db B Iad e & fJUTAT H
FHET B TS |

A UF0SH0EI0 §RT Sad UhRoT H§ UIRd Qe fasid 10.05.2019 & JJurer H dls
T §RT VaRIA W g1 R Aferd SOY0 WA & HegH | A UH0SH0e &
Ba1d UGyl A 918 a1 e T |

SHUE— dfaT § &9 J4) § RA arel AR 9 /91 @ 20T R Ud IH— HHaRT B
fde 4.0 THOUOSIORTRISY UTvs) &1 AT Sovo S i gRT fdham 1ar & St
THAE ¥ 95 7, e serdd wed gg Afem ifiEdr, Sovo STt i dfer a1 i iw
08122020 I UH UfT fbar a1 8 qem e 07.01.2021 T fTAMSBN, dfar & @rer
J0Y0 ST T df&T 9 JoWo UGNl A qre, dfaT & Wy e Ao fhar R g,
ST S STeRiST UIvs g5 arm 14T |

SWRIFT & U & Gy H e s, dfar & gRT Al 07.01.202 HI dle
AT I SR AMCH BN Heltd R g SN DI Alfed Uivd 31 715 7, e ufaferfy
TR GITERT BRI (TT—2), S040 UGNl FRI=01 918 T 4l gsifded @l T8 © | (SR
HelT\—6)

SURIET G NS faciiepref Hex Ui |

33



A GHoSHodi0 # TR 3N0Y0 Ho 102 /2019 (MY HFAR KErd M wee &ffe Jodo T
) H§ TR | UIRd AW & IFUT &g "FF™ THoSN0d0 gRT 3 3aR Age
afAfd & gRT A6 11.01.2021 BT T 11:00 99 NSV FFBRIT TUT—R=de B @
yqE fdeRor fAe=raq 8-

A I BRA 3IfEeRor g fdeell H /™R 3AI0Y0 Ho 102 /20193 HAR dlferd
M wT A Joulo g 31=) H A6 24.01.2019 BT FAars &l g foraH 1 amaer wika
farar -

“The issue raise unit this application is damage to environment by unauthorized operations
are Marriage Hall, Nursing Home, Clinics, Hospitals, Commercial Complexes, Hotels and Others
commercial establishment without requisites prior NOC/Consent to Operate from the U.P.
Pollution Control Board in the District of Banda, Mahoba and Chitrakoot in clear violation of the
Air Act-1981, water prevention and control of Act-1974 and the Environmental Protection Act-
1986, Bio Medical Waste rules 2016 and Solid waste management rules-2016”

1.  WUe REEe # wifia/ daifad TReR) Sudied @ UiEde AR B, Jeild,

IegaTdt, Yeffarelt & gRT S fafdcar sulne yewM FRR—2016 T SRUTEH ST foeia
3

Status of NGT O.A. 102/2019 Dist Chitrakoot

Authorization Non Action Taken report by U.P.P.C.B
No. of Unit | Granted Compliance
Gov. Hospitals 36 36 0
Pvt. Hospitals, 26 22 04 Show cause notice issued by Board
Pathology and under section EP Act 1986 under
Clinic section(5) on Dated 11.07.2019

IWIFd T ARBNI g Yrgde TR B8 I Sffd og fafdbadn sufine & R &g
IS gRT Afddd A2 oid ffdbcdr uitie dieve bRifed! (A W Afe|d, TarRI)
& ERT 99 RGN 9 Uigde AR 8M, Folid d UITafoll | Uoiigd $HIH: Sad ol
fRrfeear aufdre &1 AR fhar S ReT €, Sd! 3gsavl die grareld gRT b S &
=

2. T I JURIE USEH fH—2016 B JATUTA SEAT—

SHUS faae H orslfad 02 TR Ulferdl URYE g 01 TR UARId ®I drs Il 4
TG S J(UlRre yaee fg9—2016 & ULl & =vid Faw—22 gRT SRy faem forder &
e FeiRa w#a M1 4 5y S 8 udfaRor ERefor  Sifafm—1986 @1 €RI(B) @
It S guTerd A fbd SiM & URUey H die gererd gRT Qi 01.10.2019 &I Iad F1
B BRY AR AT SR fbar war €, fords srgurer § 99 TR et g TR dardd &
SRT ST BT gl o) ISvsIard 3Mfe & drf Ud Brf AT &l B YIfd 0 2 |

Status of NGT O.A. 102/2019 Dist Chitrakoot

Sr. Non- Action Taken by
No. Name of Local Bodies | Compliance | Board Compliance Status

Nagar Palika Parishad, Show cause notice | Land Acquired by concern
1 Karwi, Chitrakoot - issued by Board on | authority and DPR under
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Dt. 01-10-2019

process by concern local
Bodies

Nagar Panchayat

2 Manikpur, Chitrakoot | --- --Do-- --Do--
Nagar Panchayat
3 Rajapur, Chitrakoot --Do-- --Do--

3. SWRIGd UIiRd <Y & GﬁcﬂFFf H 9le ® UAId [0—35994 / UHOSIOCI0 HA—37 /2019
f&Ti 16.05.2019 BI I TG, TS & BRI AR §RT TU Fae H &=
AMIPRI T dSAMh FEd & gRI oius # XIfud /arferd RS &1, aRfT 8m,

el E155 ST, BTARII CARSIYEISH

glcdl d I &I Od fhar AT JAT AT dls

AT BT YT @ T e IR &1 T8 BRIATE w) fJavor f=raq g—
S ug fAge # wnfia/warfad #RS 8@, sMRkiae srdeed, gicd & fqavor

a2
Status of NGT O.A. 102/2019 Dist Chitrakoot
Sr. No. of Compliance Non Action Taken report by U.P.P.C.B
No. Established and Unit Compliance (Environment Compensation
Operational imposed by Board)
1 Vank.et Hall/ 14 0 14 Enwrpnment Compensation
Marriage Hall imposed by Board
) Mall 0 0 Enwrpnment Compensation
imposed by Board
Restaurant/ Hotels/ Environment Compensation
3 0 9 .
Lodge imposed by Board
Total 23 0 23

SRIFITIR SUG—Fdhe H fel 23 (dde BT, Blcd, ARG Bl U4 WEINe) &
ERT STdl YguY FFRIF0T eRenr 9 89 & RAfT &1 Surel 9 &1 R I fdg
STl STAFIH—1974 P URT 33U & 3I<HId el W0— 19,31,250.0 IRV erfaryfey
JERINTT HT Tg & T 9IS GG & WR A USiigd SIdb & Aegd ¥ Al
JENT YA BT uTed B & S 2

SWRIGT & AU & A= ¥ &g Hrgierd, dial & gRI Qe 20.11.2020 BT

IS AT H SR AIfCH BT He'™ &R g IANT Bl AlfcH U @l g &,
o gfafor geg uaferer sfeeRi(ge—2), Souo Uguor fF=or a1e &1«
gsoifhd 1 g & | (SHTI Felr=—1)

A 3R WIS FHHS @ IMMQUTTAR |41 ITFIT BT 986 f&A1E 19.10.2020 BT

® g 7, EH @ STMAT B Blcd FId™ B AN U S Sd UGy
(Fraror e fg=n) s aa—1974, g guor (=01 g faron) srfafm—1987 @
TR SN URTE FaH—2016 Td SN & WAMUAT ¥ Yd FMARd YATHS
AT 8 WEAd ofd Ud WEAd aR UK @R 2 SRl e & TS ©

(BTIUfd Fet=—2)

AT AR IS HHCS! & AQLTTAR FT TN &1 966 3106 19.10.2020 BT

® g 7, REH | STMAl B Blcd I99™ B oF] U S e UGy
(Frarer e f=0n) sifSf=aH—1974, ag guor (=1 9 fFaRon) sifafes—1987
TR o 3Malre fFrM—2016 Rl N ® WRATOAT I tlﬁ AT YATOTOH 4
GATe B WEHA Sid U4 AEHid arg U B Bq 90 SIMeRT Qe FHER
73 "G RO 9 ST @ A W fAie 22112020 9 91 G NI
fei® 08.10.2020 &I fA=Iftd THIRIG HREAT 18 off | (BT He[—3 T 4)
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4. AFFR TAOSTOCI0 §RT I UHROT H UIRT A f3AE 10.05.2019 & U H 090
Ugul Al 9IS & Wewd AiHd © gRT AUAUA AR gHoSHocn | aTRadl fhar
=

5. A UA0SHOCI0 §RT Iad YHROT § UIRd 3Me e 10.05.2019 & AU H IR
AfIg I0Y0 ATHAT BT AeeTdl H faAIdh 23.09.2019 Pl 6 B Iad 3N & fFUTAT H
|Hle @1 TS |

6. HHAII TAOSHOCI0 §RT Iad Uawvl #§ UIRG See fRAid 10.05.2019 @& Ul H a1
AT §RT VR [ 91h: 4R |igd 3040 ¥RAH & ARIH ¥ AFAG YA0S0ST
Ba1d UGyl AT 918 a1 e |

SWRIGT FIAN NS faciiapef dex Ui |
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A GHosHodi0 # TR 3N0Y0 w0 102 /2019 (MY HAR e M we it Jodo T
) ¥ FH—HY H UIRT QY @ SUTAT g AN TH0SHOCI0 §RT 3T 3R HIST
afafy & gRT A6 11.01.2021 B F9G 11:00 g9 fSAT HFBRIT THIC—FRET 2 3T
W@ faeRor e 8-

AR I BRA S1fEaRvr g feell # SR 300 |0 102 /2019(3Mefy HAR <Hferd
9 T 3% Joulo T ) H fIA® 24.01.2019 &I FAdls &I s Ford =1 aaer aiikd
faar -

“The issue raise unit this application is damage to environment by unauthorized operations
are Marriage Hall, Nursing Home, Clinics, Hospitals, Commercial Complexes, Hotels and Others
commercial establishment without requisites prior NOC/Consent to Operate from the U.P.
Pollution Control Board in the District of Banda, Mahoba and Chitrakoot in clear violation of the

Air Act-1981, water prevention and control of Act-1974 and the Environmental Protection Act-
1986, Bio Medical Waste rules 2016 and Solid waste management rules-2016”

1. S9e "Il B fid/ Gerfld WReR! 3RUdid d Ulsde ARTT 8M, delfre,
T, YoTTSll & gRT ol fafdhedr suRkie e 71| 2016 & U H die gRT Midd
AT @& gRT |9 o= RUIE 91 grerg &7 UfRd fhar 11 2 | e srguTed # 91€ gRT @
TS HTAATET BT fqavor foeaq 8-

Status of NGT O.A. 102/2019 Dist Mahoba

Authorization Non
No. of Unit | Granted Compliance Action Taken report by U.P.P.C.B
Gov. Hospitals 21 21 0
Show cause notice issued by Board
Pvt. Hospitals, under section EP Act 1986 under
Pathology and section(5) on Dated 11.07.2019
Clinic 78

09 69
IR T TRBNI G UIsde ARNT 8 A SIHd oid fafdedr Ui & AR 2q
IS gRT 31f¥pd AMfed oa fafeew suitre feve Hiifed ((ad yHodiodiodo fasitelt
SRA) & §RI W WRBNI  YIgde ARNT B8, delli-ip g UATATSH H USild BRIBRY I ol
fafdea smaftre &1 MAReT fhar S 81 &, RNTa® srgsau 4 geared gRT fdhar S &1
=

2 SUE WElT H O Srslfad 05 TR Ufeldl 9 TR UG Pl dls ATd bl Ol
Uit ydge 99 2016 & ULl & J=iid M 22 gRT WX fawn el & srurerd
FEiRd a7 A/ 4 5 o9 Bg udlaRoT SRev  AfAFH 1986 & ORI(G) & <d
FgUTE 9 fbd SF & uRvey ¥ dIe ATl gRT fAld 01.10.2019 BT Idd T4 DI BRI
gapll Afed SR fbar mar 8, e Jgued d 9l TR Ufedl 9 TR AR b gR]
STHIF & fgids dR aISvsiare 3Mfe &7 BRI Ud BRI AT &I BRI UIfd W B |

Status of NGT O.A. 102/2019 Dist Mahoba

Sr. Non- Action Taken by
No. | Name of Local Bodies Compliance Board Compliance Status
Show cause Land Acquired by
Nagar Palika Parishad, notice issued by | concern authority and
1 Mahoba - Board on Dt. 01- | DPR under process by
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10-2019 concern local Bodies
Nagar Palika Parishad,
2 Charkhari - --Do-- --Do--
Nagar Panchayat Kabrai,
3 Mahoba --- --Do-- --Do--
Nagar Panchayat Kharela,
4 Mahoba --Do-- --Do--
Nagar Panchayat Kulpahar,
5 Mahoba --Do-- --Do--
3. SWRIK UIRT AR & 3IUTeAd H 9l & UFIh H0—35994 / TAOSIOCIO He—37 /2019

QT 16.05.2019 BT die HATC, RIS, & BRI 3N §RT SFUS HBET H HSAD
JITIROT IIT T IS Te¥d & gRT oi[ue § wfod /Farferd AR 8T, AR
B, Fellf<dh, IRUTel, BRI BIeids, Blcel d 3R &I [d fhal AT T IRAT a1
TR B IR @ T2 RIS IR a1 T8 FHrfard) wx faror faq 2—

SIS HeET # enfd /Harfera AR B, Sreife sree, Sled & fqaRer e

=

Status of NGT O.A. 102/2019 Dist Mahoba

Sr. No.

Established and Operational

No. of
Unit

Compliance

Non

Compliance

Action Taken report
by U.P.P.C.B
(Environment
Compensation

imposed by Board)

Banquet Hall/ Marriage Hall

14

14

Environment
Compensation
imposed by Board

Environment
Compensation

Mall 0 0 0 | imposed by Board

Environment
Compensation

Restaurant/ Hotels/ Lodge 11 0 11 | imposed by Board

Total 25 0 25

SRIFITTAR STHIG— Heldl el 25 (ddbe BTd, BIcd, HRGl 8l Ud WERS) & g
STl Uyl FFe eERen 7 gF & RAfd # S Owe oo «iftis 1974 @1
YRT 33U & <A fel W0— 33,75,000.0 YATGRUY &fayfdd ARRIMNT @1 g © q1
IS RITI & WR Y Yoiigd S & Aegd 9§ Alfcd I Ui & ure a7
CRERS

SWRIGT & AU & A= ¥ &g Hrgierd, dial & gRI Qe 20.11.2020 BT
IS GG 9 SR AfeE Bl e\ dRd gY AN DI AlfeH Ufid @l 78 ¢,
e gfaferl g waferer JfEaRI(@e—2), Sowo Uguer i e &1 «h
gSifdhd @l TS 7 | (SRR Hel=—1)

AT AR WIEC HHCT & IMUTTAR TASBRY, HeleT &1 swedear 4 faid 24,
112020 P Heldge FIMR § 966 IMgd & T8 ¥ gecd ey, TR
Aete, g fIfdear e, Ao v R Fer & UaiteR] SuRer o |
(PrIgwT @ BRI Hew—2)

AT 3iaR AIgC Al & AQAUTGAR AT IAWAT B 98 Q1P 26.12.2020 @
06.01.2021 T @I s &, NTEH T ITHAT BT Blcd HGET TG @r] R S
o gyl (Farer wd fh=0n) sfeferam—1974, 9 uguur (FE=o1 @ faro)
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AffRM—1987 @ TR SN AURIE ¥H—2016 TI ST &I WIUAT A g4
AT YA d FATad B Wedld ofd Ud Wedld 9i TS BRA B Rl
TGN & T8 & | (BT Heli=—3)

5. A 3R WSS FHSI B ARUGAR T Blcd qA™ IAHAl BT Bled
I W GG R S ST gguer (RaRvr wa o) e am—1974, arg
gguor (=1 g frarer) SrfefRm—1987 @ TR 319 IMRe F—2016 U4
SERT B WAUAT | gd 3FURd YHOIS 9 HaTed 8 9gdd oiel Ud dgdfd arg
U B B AU BRI e THER U3 e SRR d “31Tel” & AT
A e 22.11.2020 T 91 G gIRT fa=id 08.10.2020 BT A=l FebTRIT BRI
TS o7 | (BTIHfd Hel=—4 g 5)

4. AFFR TAOSTOCI0 §RT I UHROT H UIRT QY f3A® 10.05.2019 & U H 090
Uguul A0l 9IS & Wed e & gRI quLuH AE-I gHoSHoc0 H SRael fhar
g

5. A UA0SHOSI0 §RT Jad YOl § UIRA 3M<r e 10.05.2019 & AU H HH
AT I0Y0 ATHT BT ALeTdT H fId 23.09.2019 Pl d6db B Iad 3N & fGUTA H
FHter @1 TS |

6. A UAOSHOCI0 §RT Sad UhRUT § UIRT AQe faid 10.05.2019 & ured H dls
T §RT VaRIA W g1 g ¥ferd SOY0 WA & HegH | A UH0SH0ST &
Dl UGyl FRIFT 9IS BT feam T |

SWRIGT FIY AUD Aaellh-rel HIeR Ui |
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A GHoSHodi0 # TR 3N0Y0 Ho 102 /2019 (MY HFAR KErd M wee &ffe Jodo T
) H§ TR | UIRd AW & IFUT &g "FF™ THoSN0d0 gRT 3 3aR Age
afAfd & gRT f3A® 11.01.2021 B 9T 11:00 g9 AT FFBRIT SFUS—HRR B e
yqE fdeRor fAe=raq 8-

A I BRA 3MfEeRor g fdeell H /™R 3fI0Y0 Ho 102 /20193 HAR dlferd
M wT A Joulo g 31=) H A6 24.01.2019 BT FAars &l g foraH 1 amaer wika
farar -

“The issue raise unit this application is damage to environment by unauthorized operations
are Marriage Hall, Nursing Home, Clinics, Hospitals, Commercial Complexes, Hotels and Others
commercial establishment without requisites prior NOC/Consent to Operate from the U.P.
Pollution Control Board in the District of Banda, Mahoba and Chitrakoot in clear violation of the
Air Act-1981, water prevention and control of Act-1974 and the Environmental Protection Act-
1986, Bio Medical Waste rules 2016 and Solid waste management rules-2016”

1. TR 319 RN yded ff99—2016 31 U TRAT—

SIS BURQR H 3r8Ifad 03 TR UIforhT URye g 04 R U=dd &l die J&ATed I
TG S J(UlRre yaee fg9—2016 & ULl & =vid Faw—22 gRT SNy faem foder &
Ut FEiRd w7 A 4y 99 gq wafaRor wRer  Iffafm—1986 @ €RI(B) &
I gUTe A B M @ gRUed ¥ die qRATe §RT &I 01.10.2019 DI Iad |
BT BHROT qATST AfCH SR fhar M7 &, e gurerd § | TR el 9 TR Uargd &
ERT STHIF &1 forgihd &R dISvsidrd Mfe & R Td BRI ol bl B Ui R 2 |

Status of NGT O.A. 102/2019 Dist. Hamirpur

Sr. Non- Action Taken by
No. Name of Local Bodies | Compliance | Board Compliance Status

Land Acquired by concern
Show cause notice | authority and DPR under
Nagar Palika Parishad, issued by Board on | process by concern local
1- Hamirpur. - Dt. 01-10-2019 Bodies

Land Acquired by concern
Show cause notice | authority and DPR under
Nagar Palika Parishad, issued by Board on | process by concern local
2- Rath, Hamirpur. - Dt. 01-10-2019 Bodies

Land Acquired by concern
Show cause notice | authority and DPR under

Nagar Palika Parishad, issued by Board on | process by concern local
3- Maudaha Hamirpur. - Dt. 01-10-2019 Bodies
Nagar Panchayat
4- kurara, Hamirpur - --Do-- --Do--
Nagar Panchayat
5- Gohand, Hamirpur - --Do-- --Do--
Nagar Panchayat
6- Sarila, Hamirpur - --Do-- --Do--
Nagar Panchayat
7- Sumerpur, Hamirpur --- --Do-- --Do--
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2, WU FRR § @i/ Horferd WRGRI SRUAA 9 Wigde AR gW, i,
Irare, Yeifaroll & gRT 99 fafdhear e yawe fAM—2016 @Y SIguTe o fAFaq

=

Status of NGT O.A. 102/2019 Dist. Hamirpur

Authorization Non Action Taken report by U.P.P.C.B
No. of Unit | Granted Compliance
Gov. Hospitals 42 42 0
Pvt. Hospitals, 25 21 04 Show cause notice issued by Board

Pathology and
Clinic

under section EP Act 1986 under
section(5) on Dated 11.07.2019

IWIFd T ARBNI g Yigde FARNT 8F I S ofd fafbedr fulRkie & FRARY 8q
aIS g1 I AR S R auite Seie BRife (e tHodiodiodo, BIEER) B
ERT V1 WRGN g Uigde AR &M, Feliid 9 UATarsl I Usiihd axax Iad oid ffdhear
3rafiie &1 AR faar S &1 8, R srgs@av a8 gearerd g1 faar S <& 2|

3. OMYS MRYR ¥ wfia /Harferd  ARS 81, $TRTA Srdelad, gicd & faarer fead

=
Status of NGT O.A. 102/2019 Dist. Hamirpur
Sr. No. of Compliance Non Action Taken report by U.P.P.C.B
No. Established and Unit Compliance (Environment Compensation
Operational imposed by Board)
Vanket Hall/ Environment Compensation
1 ) 11 11 .
Marriage Hall imposed by Board
2 Mall 0 o | e
3 Restaurant/ Hotels/ 0 o |
Lodge
Total 11 0 11

1. SRIFJAR SHIE—FHRYR H el 11 (ddbe 8o, Bled, WW@W) Eg
ERT STdl YguY FFRIF0T eRenr 9 89 &1 R &1 Surel 9 &1 R I [dog
STl SIAFIH—1974 P URT 33U & 3I<HId el W0— 15,12,500.0 IRV erfaryfer
JERINTT BT Tg & T 9 JAGI @ WR A Uoilgd Sld & Aegq | Al

I TS &7 9T &_T <F TS 2

2. IWET & U & F=g H &A1 Hrafad, daT & gRI faid 20.11.2020 BT
IS R W SR ACH ®I Ao\ dd 8¢ SN HI Allcd Ufa @l 78 7,
o gfafer geu uaferer sfeeRi(ge@—2), Souo Uguor =T are &l «i
USifdhd @l TS & | (SRR e\ —1)

3. AR 3R AISC $HS & AQIUGAR T IAMAT Bl Bled FdAR Bg AT

9 S S g

(Fraror wd f3d=on) sfafe—1974, arg uguor (fra=on

Gl
fraron) erfrf—1987 9 TR 31 IMURE MEH—2016 Ud SERT &I ATGAT A

Ud ST YETOE 9 HeETeld 8g Wedfd Sl Ud edfd arg Ta BRd 8g

SRR ofTd JH™R U3

3

“3frh SRR 9 ST’ b ATeIH W fedie 22.11.2020

g dis AT gRT fAId 08.10.2020 PI A& UbTRIT BRI 75 off | (SRR
A3 T 4)




4. AFFR TAOSTOCI0 §RT I UHROT H UIRT A f3A® 10.05.2019 & U H 090
Uguul A0l 9IS & Wed Aled & gRI YuLuH A gH0SHoci0 H a1Rael fhar
=

5. A UA0SHOCI0 §RT Iad YHROT § UIRd 3Me e 10.05.2019 & AU H IR
AfIg I0Y0 ATHAT BT AeeTdl H faAIdh 23.09.2019 Pl 6 B Iad 3N & AT H
|Hle @1 TS |

6. HHAII TAOSHOCI0 §RT Iad Y&l H UIRT e faiis 10.05.2019 @& Ul # a1
AT §RT VR [ 91h: 4R |igd 3040 ¥RAH & ARIH ¥ AFAG YA0S0ST
Ba1d UGyl A 918 &1 fear |

SWRIGT FIAN NS faciiapef dex Ui |
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